FORM A
PUELIC ANNOUNCEMENT

[Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

FIDERE FACILITIES MANAGEMENT PRIVATE LIMITED
RELEVANT PARTICULARS

1. |Mame of Corporate Debtor FIDERE FACILITIES MANAGEMENT PRIVATE LIMITED
2 |Date of incorporation of Camoraba Dablar [13.07 Eﬂ'h.-

3. [Authority under which Carporate Debrar is | Registrar of Companies-Dalh
|Incorparated | regestensd

4_ | Corporate Identity No, | Limited Lisbiity
| Identificatan Mo “[Lup‘.lrdll. el .

5 'FII:I-;JmESD‘IPL, regrslen:d o and Regd, Office: 74, Hembkunt Colony,
|.r| ncipal affice (i ary) of Corporate Detlor | New Dalhl-110048, India

B |"f5'3h""r‘5.r commencament daka in 05.10.2023 [ordb uploadad on the websita
|respect of Coporate Debiar of NCLT on 19.10.2023)

UT41400L2010P TC205766

7. |Estimated dale of closure of nsolvency | 16.04.2024

I'I?-ﬁlﬂl.l 0N QoDess

'Name: Amit Goel

Reg. No.: IBBIAPA-OUIP-P-01 642201 9-2020/1 2950

g !Nam and Regisiralion numbar of tha
|inscivency professianat acling as inlerim
{ Rasoiution Prafessional

8, | Addresss & email of the interim resalution | Address: H. Mo. 9 Mear Palel Instiute of Engg.
| prafezsional, as regislened with the board | Adarsh Calory, Opg Bhawna Place Lane Davpurarn
Muzaflarmagar, Muzallamagar, Uar Pradesh-25100
| E-mail: ip. arm’gnal@-::mall LM

10.{ Adeeress and e-mai o be used for Address: Amit Goal
| camespondence with e Interim Gl Osrik Resolution Pyl Lid,, 908, Sh Floor, D Mat
| Regalution Profiessional Metaji Subhash Place, Pitampura, Defhi - 110034

i E-mail: ip. Tmpl@gmail.com
.| Lagt date for subenissan of claims 02112023

12 , | Classes of creditors, i any, undar clause (b | Mat Anpbcable
| of sub-sachion (fA) of saction 21, ascertained
. I:g.- the Interim Resolution Profeszional

13, Wames of irsolvency professionals ented | Not Aoplicatle
| fo actas authosed rapreseriabye of cradiors
| inadass (e namas foraach class)

[a) Relevan! Forms avaable at

| (b Detais of autharized represantativas | MRPS Wt nDegov inhomeldownlcads

| ansavalable 3t {bj Mot Applhcabie
Naotica is he'e'u.l gr-.'er' that the Mational C ..-:r'r'par",. Law Triounal has ordered the commencement of a
conporate ingabvency resclution process ol he Fidene Facilties Management Private Limited on Sth
October, 2023 {Omeruploaded on thewebsileaf MCLT an 1901 002023),
The craditors of Fidere Facilities Managament Private Limited, ara hereby callad uvpon o submil thae
ciams with proof on or besore 02.11.2023 1o the Interim Resalition Professiona at the address mentioned
aAganslentry Mo, 10
The-fnancsal creditors shall submit thedr claims wsth proaf oy esecironic means anly, A other credifors may
subn it the claims wih proalin person, by postorby eleciranic means,
A financial creditor belenging to @ dass. &s listed against the entry Ko, 12, shall indicate &s choica of
authorised representatye from amang Lhe three meolvancy professonals sted aganst entry No. 13 oact
a5 authansed represantative of the dass [specy class) in Farm CA Mot Appicebls
Submission of fakse or misheading proofs of claim shall attract panalties. Amit é:':l

Irterim Resolution Professional-Fidere Facibies Management Private Limited

Regn. No.: IBEIIPA-JMAP-P-0184.2/2019- 20201 2850
Authorization for Assignment valid till 2212 2023

1-i| i3] Relevant farms and

Draba - A0 10203
Place:; Delhi

t‘,M ;‘{, SMFG INDIA CREDIT COMPANY LIMITED

(formerly Fullerton India Credit Company Limited)

Corparale Oifice: 10th Foor, (fce Mo, 100, 102 & 105, 2 Korth Avenue, Kaker Maxihy,

Bandra Kura Comples, Bandra [E), Momiai - 400051

DEMAND HOTICE

Under The Provisions of The Securifisation and Reconstruction of Financial Assets and Enforcement of
SecurityinterestAct 2002 TheAct”) and The Securityinterest (Enforcement) Rules, 2002 (“The Rules™)
The undersigned baing the authonzad officer of SMFG INDIA CREDIT COMPANY LIMITED
{formerly Fullerton India Credif Company Limited) (SMFG India Gredit) under the Actandin
gxercise of powers conferred under Section 13 (12) of the Act read with the Rule 3, issued
Demand Motice(s) under Section 13(2) of the Act, caling upon the following bormower(s) to
regay the amount meroned m the respective naticeds) within 60 days from the date of recaipt
of the said notice. The undersigned reasonably balieves that borrower(s) 1s/are avaiding the
sarvice of the demand natice(s), therefore the sarvice of notice is being effected by affixation
and publication as per Rules, The contents of demand notice(s) are extracted herain below:

FRIDAY, OCTOBER 20, 2023

TATA EAPITAL FINANCIAL SER‘U’IEES lT[l

TnTn 551 , Videocon Tower, Block E-1, Jhandewalan
E'll!l-'.r..l..-r'r Mew Delhi- 110055

SALE NOTICE FOR SALE OF IMMOWVABLE PROPERTY
[Under Rule 3{6)R/W Rule 3(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Sale Motice for 5ale of Immovable Assets under the Securitisation and
Recanstruction of Financial Adcets and Enforcement of Security Inberest Act, 2002
(the “Act"} read with proviso to Rule & (6) RO Rule 901) of the Security Interest
(Enforcement] Rules, 2002

LOAN ACCOUNT MO, 20979499; MR, NARESH KLIMAR VERMA
Matice is hereby given to the public in general and in particular to the below
Barrower! Co- Barrower that the below described immovable property mortgaged
to Tata Capital Financial Services Ltd, {Secured Creditor/TCFSL), the Possession of
whiich has been taken by the Authorised Officer of Tata Capital Financial Serwvices Lid
|:5.|'r.ur|'-|j Craditer], wall Be sold onl7th day of November, 2023 “At is where is basis™
& “"Asgis what is and whatever there is & with out recourse basis”,
Whereas the sale of secured asset is 1o be made to recover the secured debt and
whereas thers was a due of & sum Rs. 66,85,801/- (Rupees Sixty-5ix Lakh Eighty-Five
Thousand Eight Hundred and One Rupees Only) vide Loan Account Mo, 20979499
ason 16.08.2022 demanded vide Demand Motice UJS. 13(2) dated 16.08.2022 from
the Borrowers & Co-Borrowers/ Guarantors, Le., [1) Mr. Naresh Kumar Verma; (2]
Mis. Suman Verma; (3) Mr. Padam Singh Verma; All Resident of: 394 Khandewali
Gall Mandwali, Fazalpur, Delhi- 110092 and (4] M/s. Life Guard Chemist - 394
Khandewali Gali Mandwali, Fazalpur, Delhi- 110092,
Motice is hereby given that, in the absence of any postponementy discontineance of
the sale, the said property shall be sold by E- Auction at G2:080 M. on the =aid 17th
day of Movember, 2023 by TCFAL., having its branch office at 09th Floor, Videocoon
Tower, Block E-1, Thandewalan Extension, Mew Delhi- 110055,
The sealed E- Auction forthe purchase of the property along with EMD Demand Craft
shall be received by the Autharized Officer of the Tata Capital Financial Services Lid
till 05;00 P.A. an the said 16th day of November, 2023,

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

“FORM NO. INC-26"
|Fur5uant b rule 30 the Co rilis

Office at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at "Plot No. 30/30E, Upper Ground Floor, Mai BEE """'" I-EER“FI_:GH DﬁHEEf.'rHEé]’UR
Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi" under the Securitisation and Reconstruction of Financia | HDHTHEHH REGION, DELHI :
Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AO") of IIFL-HFL had taken the posses} In e matier of the Companies At M3, Saction 13
sion of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to self | s af Comparies Act, 2013 and Rule 0 [5) (&) of
the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS" for realization of lIFL-HFL's dues, The Sale will bg the Companies (ncomanation) Fules. 2014
done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com. AN

_____ Date-of Reserve-Price In tha matler of
|M/S COLVIN CARE PRIVATE LIMITED

W | '
Co-Borrower(s) / Date and Amount property | Secured Asset Pﬁismebs(;lllgn —Rs.20;56,96,000/- (Rupees Twenty | | CIN + UT0909DL2020PTCI915TE
Guarantor(s 24=Jun-2021 All-that-part-and-parcel-of the property-bearing e ) . | having its Registared Office af - House Mo, 7,
] Rs.12,88,37,625/- (Rupeeq Property 1:Apartment No. MG 514A, admeal—28-Apr-2022—{  Crore Fifty Six Lakh Ninety Six | | ™ o Poriion. Lipper Ground Floor, BLK-3,
1. Mrs. Tulika | Twelve Crore Eighty Eight, SUring 6428 sq. ft, on 14Th Floor, along wit Thousand Only) $nakll Nagar, Deini Norlh Dethi-110007
Choudhary Lakh Thirty Seven Parking Spaces Nos. PB5103, PB5104 andg Total Earnest Money Deposit (EMD) IEBRUR -1 1|7 11
2. Inceptra Lifestvlel  Th d Six Hundred PB5105 DLF Magnolias, Phase V, Golf Course Qutstanding As| Rs-2,05,69,600/- (Rupees Two Crore FUBLIC NOTICE
- Inceptra Litestyley — Thousand SIX FUndred | poaq  Sec-42, Vill. Wazirabad, Gurgaon On Date Five Lakh Sixty Nine Thousand Six | |SHIFTING OF THE REGISTERED OFFICE OF THE
Private Limited Twenty Five Only) | 122002, Haryana, India. (For prospect no {COMPANY FROM THE NATIONAL CAPITAL
05-Oct-2023 Hundred On'y) (For Property 1) "TERRITORY OF DELHI TO STATE OF HARYANA

3. Mr. Devender | pigtinerease-Amount— 835837, 938499, 938371 & 837436)

upta . . .4 ns. 14,09,09, 46; otica is hareby given 1o the General Public that
Gupt Rs. 20.00.000 R(SR12 08 ?3 9|86/—Resewe-Pnce'-Rs—Fﬁ-46-096f-— In harety gi ha General Pubis that
e , : k. 1 (Rupees Twelve [ Seventy Six Lakh Forty Six| |the campany proposss to maks application
(Rupees Twenty Lakh | 1593 sq. ft., 2Nd Floor, Block-C, Omaxg . (Rupees Seventy y |y ol i
(Prospect No Only) (For Property 1) | Gurgaon Mall, constructed on Commercial Plo Crore Eight Lakh Thousand Only) rl,i'g..E:?r HE'%::II:IUFI"— “Mm.t::;l :L';r gg;g’gf'fq;ﬂ;
835837, 802689, of land measuring 2.629 Acres in Block "S" if _ Eight Three Earnest Money Deposit (EMD)

{under sectan 13 af e Enmrarlus fcl 2013
(seeking confirmalion o alteration of the
{Mamorandum of Assacialion of the Company in

Thousand Nine

—&d—l‘nmasem . . " 1
the residential colony known as "Uppal's South
Hundred Eighty

938499, 938371 & .
Rs. 50,000/~ (Rupees Fiftyl £nq" situated at Villages Fazilpur, Jharsa &

Rs. 7,64,600/- (Rupees Seven Lakh
837436)

Thousand Only) | Ghasola, Gurgaon, 122001, Haryana, Indid ~ Six Only) | S Four Thousand Six Hundred | Y o fhe special resakulion passed al the Annual

(For Property 2) (For Prospect no. 802689) Only)(For Property 2) [Ganaral Meeting hald on 16" August 2023 to

| i . 'l. atda b Company 10 change its Regslensd
Date-ofinspection-of-property EMD Last Date Date/ Time of E-Auction 1 Office from “Nationa Capllai erritory af Delhi”

29-Nov-2023 1100 hrs -1400 hrs o “State of Haryana".
|Ary person whide inferest |3 Bealy o be affected
I)T thi proposed changs of the Bagistersd Ollics
ampany may deliver elthers an the MCA-
{21 pnrtai wwwmca,gav.in) by fillng investor
(complaint form o cause b be defivered or send
b regiatared past of his/har abjactions supporied
by an &1’ﬁ-:|-5|.-|tsl:-at|n._1 the nature of hisher interest

01-Dec-2023 till 5 pm. 04-Dec-2023 1100 hrs-1300 hrs.

and pay through I|nk avarlable for the propertyl Secured Asset onIy

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- lIFL
Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:
SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

Description of Type of Reserve Earnest
Secured Asset Possession Price (Rs.) Maoney
Constructive/ EMD {Rs)
Physical - y

HOUSE NO. 384, KHASRA NO. 870, | Physical | Rs. 89,10,000/- | Rs. 8,91,000/-
AMBEDKAR MARG, MANDAWALI, (Rupees Elghty | [Rupees Elght
FAZALPUR, ADARSH BAL SCHOOL, Nine Lakh{s) Ten Lakhs)
SHAHADRA, DELHI- 110092, MORE Thousand h"‘l"ﬂ'i dﬂ“'i'l
PARTICULARLY DESCRIBED IN SALE Gy Thousand Ondy|
DEED EXECUTED IIN FAVOR OF
SHRI PADAM SINGH.

The description of the property that will be put up for sale 15 0 the Schedule.
fowable articles/House hold inventory if any lying inside and within secured asset
as described above shall not be available for sale aleng with secured asset until and
unless specifically described in auction sale notice. The sale will also be stopped if,
amount due as aforesaid, interest and costs [including the cost of the sale) are
tendered to the "Autheried Officer’ of prool is given ta his satisfaction that the
amocunt of such secured debt, interest and costs has been pald. At the sale, the
public generally is invited to submit their tender personally. Mo officer or other
pErsen, having any duty o pe rfarm in conmection with this sale shall, hawewver,
directly or indirectly bid for, acquire or attempt to acquire any interest in the
property sold. The sale shall be subject to the rules/ conditions prescribed under
the SARFAES] Act, 2002 The E-avction will take place I!I""-lul.l[.:h portal
hittps:/ fdisposalhub.com on 17th day of November, 2023 between 02:00 PM to
03 :00 Ph with unlimited extension of 10 minutes each. All the Bids submitted for
the purchage af the pragperty shall be accarmpanied |:'!'-,-' Earmest Money as
mentioned abowe by way of a Demand Draft favoring the "TATA CAPITAL
FIMAMCIAL SERVICES LTCDL” payable at Dwelhi. Inspection of the property may be
done on 03rd day of Movember, 2023 babwesn 11:00 AM to 05:00 PR,

Mote: The intending bidders may contact the Authorized Officer, Mr. Shailendra
Shukla Email id shallendra, shuklag@tatacapital.com and Moblle Na.
+918373501261.

For detalled terms and conditlons of the Sale, please refer to the link provided in
secured creditor's website, ie. hitps://bitly/86Xax5i, or contact Authorized
Officer or Service Provider- NexXen Salutians Private Limited,

Place: Delhi Sd/f- Authorized Officer

Name of the Borrawer|g) Demand Natice Date & Amaunt

1. PRADEEP KUMAR 2. INDU | 25th September, 2023 Rs.28,76,191/- [Rupees Twenty-

SALLY 3. SHRI SAl Eight Lakhs Seventy-Six Thousand One Hundred and
ENTERPRISES 4. NEHA SALLY | Ninety-One Only] Ason22nd September, 2023

Description 0f immovable Properfy / Properlies Marlgaged

PROPERTY NO.1:- ALL THAT IMMOVABLE RESIDENTIAL HOUSE, ADMEASURING IT
LAND AT GROUND FLOOR EAST 8 FEET 9 INCH, WEST 8 FEET 9 INCH, NORTH 13
FEET 'z INCH, SOUTH 13 FEET *: INCH, HAVING TOTAL AREA 115.5 SQFTLE. 10.73
S0 MT. MTS. BEARING ITS NAGAR PALIKA HOUSE TAX NO. 126 SITUATED AT 20
CIVIL LINES. MAIN BAZAR, ROORKEE (WITHIN MUNICIPAL LIMITS RODRKEE.
TEHSIL & DISTT. HARIDWAR TOTAL) BOUNDED IN EAST BY PROPERTY OF BUYER ,
WEST BY COMMON PASSAGE . NORTH HOUSE OF SUBHASH SARIN, SOUTH BY
PROPERTY OF BUYER.

PROPERTY NO.2:- ALL THAT IMMOVABLE RESIDENTIAL PROPERTY BEARING
HOUSE AT THE FIRST FLOOR HAVING TOATAL AREA 768 S0. FT. LE., 71.375 50.
MT5. HAVING TOTAL COVERED AREA T1.375 50. MTS. BEARING ITS NAGAR PALIKA
HOUSE TAX NO. 126 SITUATED AT 20 CIVIL LINES, MAIN BAZAR, ROORKEE WITHIN
MUMNICIPAL LIMITS RODRKEE) PARGANA ROORKEE, TEHSIL & DISTT. HARIDWAR
TOTAL) BOUNDARIES BOUNDED BY AS UNDER: EAST: BY PROPERTY OF KAPOOR
TRUST WEST: BY PASSAGE & PROPERTY OF INDU SHAILI NORTH: BY PROPERTY OF
INDU SHAILI SO0UTH: BY PROPERTY OF SOHAN LAL MITTAL

The boerowearrs) ane herety advised to comply with the demand notice(s) and o pay the demand
armount menfioned Serein and herginabows within 60 days from the date of fis publicaon fogefher
with appicable imterest, addfional interest, bounce charges, cost and expenses il the date of
realization of payment. The borrowear|s) may nofe fhat SMAG India Cradi is 4 sacured creditor and the
koan facility avaiied by the Bormowens) is a secured debd against fhe immovable property/properties
being the secured asset{s] mortgaged by the bomoweris). In the avent boerowens) are failed fo
discharge their liabifties in full within the stiputated fime, SMFG india Crad shall be entified to exsrcise
all the rights under Section 13(4) of the Act 1o take possession of the secured assel(s) including but
ot brnited o frans e tha same by way of sake or by inoking any other remedy available under e Aot
and the Rules tereunder and realize payment. SMFG India Credit & atso empowened to ATTACH
ANDIOR SEAL the secuned asseat{s) befone anforcing the right to sake o transfer. Subsaguent to the
Sake of the sacured assan(s). SMAG India Credit 30 has a right 1o inftiate separate legal procaedings
o recaover the batance dues, in case the valus of e maortgaged properiies i insufciant 1 cover the
dues payable ko the SMAG India Cred®. This remedy i in addiion and independent of all the ofher
remedes avalable to SMFG india Cradit under any other k. The attention of e borrower{s) is
invited o Sechon 13(3) of fe Act in respect of ime available, 1o redeern the sacured assets and
furiher fo Section 13(13) of the Act, whereby the bomower(s] are resiraned'prohibited from
desposing of or dealing wish the secured assat(s) or ransieming by way of sale, lease or otherwise
iother than in the ordinary course of business) any of the secured asset{s), without prior written
consent of SMPG India Credit and non-compliance with te above & an offence punishable under
Section 29 of the said Act. The copy of the demand notice is available with the undersigned and the
borrower(s) may, if they so desire, can collect the same fram the undersigned on any working day
during normat office hours,

Place: Haridwar Date: 20.10.2023 S0y-, Authorisad Dfficer

SMFG India Credst Company Limited (formerly Fullarton India Gredit Co. Ltd. )

lE-_ﬂtE-' 20-10-2023

{and grounds of opposition to the Regional
I'_“u.'ecl-:rr, Morthemn Region, B-2 wing, 2nd Floor,
\Paryavaran Bhawan, CGO Complex, New
{Delhi-110003, within fourteen days of the date
{of publication of 1his notice with a cogy of the
{applicant Company at ils Regislarad Office at tha
leddrass mentaned befow:
COLVIN CARE PRIVATE LIMITED

. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, lang {E:EEL.E; 543?1 ;H, La:; :rurgcg,.-,,"lrﬁge:, Eﬁrém:m-: 1’?;!.]3;

3
4

and all other incidental costs, charges including all taxes and rates outgoings relating to the property. ' _ _ FOR COLVIN CARE PRIVATE L]H'ITED
5. Bidders are advised to go through the website https: /www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detaileq |

terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings. (Date : 15.10.2023 RMM
6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:} |Place : Delhi OIN - oﬂ?ﬂ?‘;
7
8
9
1

TERMSAND CONDITIONS -

1. For participating in e-auction, Intending bidders required-to—register-their-details-with the Service Provider https://lwww. iiflonehome.com well irf
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount”. In case bid is placed in the last 5 min
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment| |

auction.hl@iifl.com, Support Helpline Numbers:@1800 2672 499.
. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hr1

to 18:00 hrs between Monday to Friday or write to email:- auction.hi@iifl.com
. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physica
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law
0. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled ang
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of Tender]
Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:=Gurgaon; Date:20-Oct=2023 Sdf=Authorised-Officer; IF--Home-Finance-Limited

Tata Capital Financial Services Lt_:.l}g

v - . - A N\

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

(Insolvency Resolutlon Process for Corporate Persons) Regulatlons 2016)
FORTHE ATTENTION OF THE CREDITORS OF REALANCHORS DEVELOPERS PRIVATE LIMITED

RELCEVANT PARTICULCARS
Name Of Corporate debtor [ Realanchors Developers Private Limiteo

Date ot Incorporation ot corporate debtor 25.U/.2006

whatsoever. 3~Authority under which corporate debtor Registrar of Company, Deli

is incorporated / registered

IDFC First Bank Limited

CIN : L65110TN2014PLCO97792

Tel : +91 44 4564 4000 | Fax; +91 44 4564 4022

ferstwhile Capital First Limited, amalgamabed with IDFC Bank Limited and presently known as [DFC First Bank Limited)

Registered Office; - KRN Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031,

4—Corporate Identity No. / Limited Liability CIN: U70709DL2006PTC 151231
Identlflcatlon No. of corporate debtor |

IDFC FIRST
Bank
principal offlce (|fany) ofcorporate debtor DeIh| India, 110024

INSOIVency commencement date in 16.10.2023
respect of corporate debtor | (Order was received on 17.10.2023)

Motice under Section 13 (2) of the Securitization and Reconstruction of Financial 7| Estimated date of closure of insolvency 180 days from the commencement O
Assets and Enforcement of Security Interest Act, 2002

resolution process resolution process which is14.04.2024

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of the balow-mentioned borrowers and co- borrowers have been securad by the marlgage
of their respective properties. As they have failed to adhere to the terms and conditions of the respective loan agreements and had become imequilar, their loan were ciassified
as NPA as per the RBI guidelines. Amounts due by them o IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presently known as IDFC First Bank Limited) are mentioned as per respective nofices issued more padicularly described in the following table and further inferest on the
said amounts shall also be applicable and the same will be charged as per contractual rate with effect from their respective dates,

8 Name and registration number of the Mr. Deepak Joshi
insolvency professional acting as interim Registration Number:
resolution professional AA1/14199/01/021123/104695

Address and e-mail of the interim 4155, Sector D Pocket 4, Vasant Kunj, Neat
resolution professional, as registered Fortis Hospital, Vasant Kunj, South West
with the Board National Capital Territory of Delhi, 110070.

| Email ID: deepakjoshi.ip@gmail.com
Tj Address and e-mall t0 be Uused fof realanchordevelopercirp@gmail.com
correspondence with the interim

resolution professional

i tastdate forsubmissionof cfaims —3110:2023
Classes of creditors, if —any, under Aliottees under Real Estate Project undet
clause (b) of sub-section (6A) of Section 5(8)(f) of the Insolvency and
section 21, ascertained by the interim Bankruptcy Code, 2016

resolution professwnal

>~

Sunir—_Sethi [IBBITPAS
to act as Authorised Representative of credi: 003/ICAIN00426/2022-2023/14179]

""" tors in a class (Three names for each class); 2. Mr. Anil Sachdeva [IBBI/IPA-001/IP-P
02774/2022-2023/14274]
3. Sanjay Singhal [IBBI/IPA-001/IPP-
02771/2022-2023/14251]
(a) Relevant Forms and TWeb TinK: https:/fibbi.gov.in/enhome/downloads
(b) Details of authorized representatives Web Link: https:/ibbi.gov.in/en/ips-register/view-ip/1
are available at:

~

Physical Address: Mezzanine Floor, N-94

| o T opeer | Mmoot [ secton [ Otsning
Hn.;.ﬁ.:munt { oai borrowers and | 13 (2} ar e Properily Address
| No. co-borrowers | Notice Date 1"3 (2) Notice
| 16158340 HOME | 1. SHOWRLEHA 113.09.2023 | 13,31,189.55/- |ALL THAT PIECE AND PARCELOF ONE FLAT ON GROUND FLOOR, RIGHT HAND
LOAN MNOSHAD SIDE (M.LG. WITHOUT ROOF RIGHT), ADMEASURING 4598 SQ. MTR., BUILT ON
| 2 YUsLF RAaMESH PLOT NO. C-88, OUT OF KHASRA NO. 253.5ITUATED AT NEW ANAMD VIHAR,
CHAND VILLAGE: SADULLABAD, PARGAMAS TEHSIL: LONI, DISTRICT. GHAZIABAD UTTAR
PRADESH-201102, AND BOUNDED AS: EAST: PLOT RUKSANA, WEST: RASTA 25 T§'Names of Insolvency Professionals qemtied T
_ FEET, NORTH: PLOT OF ISAD SAIFI, SOUTH:RASTA 15 FEET
2 | 16696037 | HOME I 1 VINAY KUMAR [ 13.09:2023 | 15,16,821.73/- |ALL THAT PIECE AND PARCEL OF ENTIRE BUILT UP GROUND FLOOR (WITHOUT ITS
Loan | Dusey ROOFITERRACE RIGHTS), BUILT ON LAND AREA MEASURING 41,80 SQMTRS.(50
2 BABY SHUKLA SQ.YDS.), A PART OF BUILT UP FREE HOLD PROPERTY BEARING MLUNICIPAL
MO.3179, (NEW) & 4238 (OLD), SITUATED AT KATRA SHIVAJL, PUNJABI BASTI, SUBZ 1
MANDI, DELKI-110007, AND BOUNDED AS: EAST: GALI, WEST: HOUSE NO., 3177-78
NORTH: GALI, SOUTH: HOUSE NO. 3180
3 | 12201190 | HoME | 1 MR ANKIT KUMAR | 27.09.2023 25 46,184 430 [ ALL THAT PIECE AND PARCEL OF RESIDENTIAL FREE HOLDBUILT-UP THIRD FLOOR
LOAN | 2. MRS. SUMAN DEVI | LAND WITH ROOF AND TERRACE RIGHTS AND WITH PARKING RIGHTS, BEARING
= PROPERTY NO.C-9/77 (PLOT NO. 77, IN BLOCK NO. C-5), AREA MEASURING 68.75
S0, MTRS., |LE. 82.22 30, YOS, SITUATED IN THE LAY QUT PLAMN OF YAMUMA VIHAR
RESIDENTIAL SCHEME, KNOWN AS YAMUNA VIHAR, ILLAGA SHHAHDARA, DELHI-
110053 AND, BOUNDED AS: EAST: PLOT NO. C-3/78, WEST: PLOT NO. C-8/T6
NORTH: ROAD 5 MTRS. WIDE, S0UTH: SERVICE LANE

| Annexe, Panchsheel Park, New Delhi-110017.

Notice is hereby given that the National Company Caw Tribunal has ordered the commence
ment of a Corporate Insolvency Resolution Process of Realanchors Developers Private
Limited on 16.10.2023.

The creditors of Realanchors Developers Private Limited, are hereby called upon to submi
their claims with proof on or before 31.10.2023to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proof in person, by post or by electronic means.

Capital First Limited, amalgamated with IDFC Bank

Date : 20.10,2023
Place ' DELHINCR

You are hereby called upon 1o pay the amounts 1o IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited) as per the details shown in the above table with confracted rate of interest thereupon from their respective dates and ofher
costs, charges etc. within 60 days from the date of this publication, failing which the undersigned si“-ali be constrained to initiate proceedings, under Section 13 (4)
and seclion 14 of the SARFAES! Act, against the mnngi_ aged properties mentioned hereinabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile

imited and pratenll:,.- known as IDFC First Bank Limited). Further you are prohibited under Section 13 {13)
of the: said Act from transferring the said secured assels either by way of saleflease or atherwise. Sd/-

{erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited)

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate itg
choice of authorised representative from among the three insolvency professionals listeg
against entry No.13 to act as authorised representative of the class homebuyers Financial
Creditors- In classin Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Deepak Joshi
Interim Resolution Professional
AA1/14199/01/021123/104695
In the matter of Realanchors Developers Private Limited

Authorized Officer
IDFC FIRST Bank Limited Date: 19.10.2023

Place: New Delhi

Punjab national bank

g
Lined '8 .

Whereas under section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, the Authorised officer has issued demand notice for recovery from
Borrowers/guarantors/mortgators (herein referred to as Borrowers). Further in exercise of powers conferred in the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002" the Authorised officer has taken the possession of the under mentioned assets which held as securities in respect of loan/ credits facilities granted. Whereas sale of the secured assetsis to be made through
Public E-auction for recovery of the secured debts due to Punjab MNational Bank, the General Public is invited to bid either personally or by duly authorised agent.

...the name you can BANK upon !

E-AUCTION SALE NOTICE

CIRCLE OFFICE : RAMGANGA VIHAR,
NEAR SALE TAX OFFICE, MORADABAD
Email.: combdsamd@pnb.co.in

37 (Usman All that part and parcel of property situated at: Vill- Mohammad Husainpur, Pargana and Distt- Moradabad (UP), registered in Bahi No- 01, 26.08.2022 9.3 Lac 10000
BRANCH: RAMPUR ROAD Vol. No- 13051, Page No- 291, to 344 Sr No- 8465, Dated- 21.12.2020, Total area- 211.02 sq mtrs. In the Name of Usman Zargar S/o Haiji 10.13 + Int. rate 0.93 La 08.11.2023
Yamin. Bounded as: East: Rasta 12ft Wide . West: House of Dr, Najir, North: House of Haji Yameen, South: House of Najakat therefore| and other charges ; B 11 Ahﬂ ‘I"n 4 PM
fouse of Shareek. -
Symbolic
38 |M/s Dashmesh Rice Mill, Through its| Residential/Commercial unit Situated at Village - Sikraura Bilaspur, Rampur, (UP), Area 04530 Heet/d530 sq. mitrs., (In the name of Sh. 05.05.2021 06.56 Lac 50000
proprietor Mr. Devendra Singh slo | Devender Singh s/o Sh. Swarn Singh), Sale Deed Dated 08.04.2011, Khata No: 51, Pages: 95— 116, Serial No: 2108, Registered in Sub| 90,81 + Int.rate | 08.11 Lac 08.11.2023
Sh. Swarn Singh Registrar office - Bilaspur. North: Canal, South: Chak Road East: Khetof Atar Singh, West: Khet of Rais Ahmad and other charges 11 AM To 4 PM
BALVEER KAUR 2202202 g
A i
2.90 + Int. rate g
Symbolic E
39 |Sh. Amit Mittal S.o Sh. Surendra Residential Flat Situated at Flat No. C-701, 6th Floor, Supertech, Palm Green, Plot No. 8, Sector-4, Naya Moradabad (UP), Area- 77.57 sg 03.06.2021 23 Lac 25000 -
Kumar,(Borrower/Mortgagor) mir, Registered in bahi no. 01, Zild No 9739, pages 353-380 at Serial No. 4047 on dated 13.05.2015 at SRO-l, Moradabad (UP), Bounded 26.75 + Int. rate 08.11.2023
ERANCH: STATION ROAD as: North: Group Housing Plot No. 06 & 07 South: Sadak 18 mir wide East: Sadak 18 mir wide West: Sadak 30 mirwide and other cﬁarg s 2.3 Lac 11 Ahl 'I-'u 4 PM
Symbolic

The statutory notice under Rule 8 (6) of the SARFAESI Act 2002 is a 15-day sale notice.

E-Auction is being on "AS IS WHERE IS BASIS" and "AS IS WHAT |15 BASIS and will be conducted "Online”. The auction will be conducted through the Bank's approved web portal,
https:/fwww.mstcecommerce.com/ auctionhome/ibapi/index.jsp.start. E-Auction web portal containing online e- auction, Declaration, General Terms and Condition of online auction sale are
available on https://www.mstcecommerce.com/auctionhome/ ibapi/index.jsp.start to the best of knowledge and information of the authorized officer, there is no encumbrance on the Properties.
However, the intending bidders should make their own independent inquiries regarding the encumbrances, title of properties put on auction and claim /rightts/dues affecting the property, prior to submitting
their bid. the E-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of the bank. the Property is being sold with all the existing and future
encumbrances whether known or unknown to the bank. the Authorized officer/Secured Creditor shall not be responsible in any way for third party claim / rights/dues. the sale shall be subject to ruels
condition prescribed under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002. the other terms and condition of e-auction are published in the

website :https://www.mstcecommerce.com/auctionhomelibapif/index.jsp.start.

The Borrower/Guarantor is hereby notified to return the above mentioned amount along with updated interest and ancillary charges to the Bank before the date of e-auction. Otherwise the property will be
auctioned/sold and the balance dues, if any, will be recovered along with interest and cost. The highest bidder will have to deposit 25% of the bid/sale amount in the account number: 8281003171160,
IFSC Code: PUNBO0828100 immediately, the earnest money will be adjusted against the same 25%. If 25% of the amount is not deposited within the stipulated time, the earnest money will be forfeited and
the property will be resold. The successful participant will have to deposit the balance 75% within 13 day from the date of confirmation of sale. If 75% of the amount is not deposited within the stipulated time,
25% will also be forfeited and no claim of the participant on the property will be admissible, For more details contact Circle Office - Mr. Krishanu Das-7086089946

PLACE - MORADABAD, AMROHA, RAMPUR

DATE - 19.10.2023,
finanr:i“. ep.‘ .in

Last Date of EMD Deposit : 07.11.2023 (Before Auction)

AUTH. OFFICER, PUNJAB NATIONAL BANK

New Delhi
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